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IN TH.w OE \JTR L ADMI NI S TRATIVE 'IR IBUNAL , 
J~ IPUR BEN:H, 

J AIPUR . . 

**** 
~ Dat e o f Decis i o n= June 24, 199 3. 

1. ().?\ 50/93 
. 

_D . D . ~ HARV.LA Vs. UNI N OF I NDIA & ORS. . 

2. OA 781.93 

s -JBHAS H CHANDRA G'JPr Vs . \.JNIO -I OF I ND I & OOS. 

3. OA 79/93 

K.L. SHARM.t. Vs. J tU ... jN OF IND IA & ORS . 

CORAM: 

HON. MR . J:J.S ·rICE D.L. MEHTA, VICE c • IRr, N. 
HON. MR . 0 . P ~ S HAR.tv'i.A, ADMINISTRATIVE MEMBER . 

For the App l i c a nts ! '! • 'HR.I P .V. C LL • 

For the Res ponde nts . . . S HR I I\ NI S H BB.ANDA.R I • 

P.E..q_ HO N. MR • J C6 TIC D .L. MEH'r I 

In a ll the three c ases, a commo n question of law 

and f acts i s involved, so these a r e decided by a common 

order. The app l i c a nts Subhasn Cha nd ra a nd D .D . Sharma 

were d i rected t o work in the Meter Gu age Booking Sec t i o n, 

a nd the ap licant K.L. S harma wa s directed to work in 

Broad Gu age Booking Off ice. In the orders Annexu re A-1 

a nd A- 2 , there i s a r efe r ence tha t the Ch ief Commercia l 

Manager, Kota, h a s di r e cted that the pe r sons working in 

the Booking Section may be ut ilised £or parcel section 

·a nd vice versa. In pu r s ua nce of t he said di.rec t i ns, the 

applica nts Subhash Cha ndra a nd D .o. S harma were asked to 

work in M.G. Booking Sectio n, aryd t he a pplicant ~ . L . S har-

ma wa s a sked to wo r k in the B .G. Boo king Section • 
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Dire c t i o ns we r -- i ~ s ued v i d e nnexur e A- 2 d a t ed 14.1.93 

t o spa r e t he m f o r utilisN-ng t hem for the new l • .v ork 

• a s s i g ned to t he m. 

2 . Mr. P .V. Ca lla , with a ll h i s vehemence, has argued 

the c a se o n beh a l f of t he apolica nts to oppose the ir 

tra ns fer. However, he admitS tha t it is not a c ase of 

cha nge o f cadr e nor a c a s e o f c hange of s e nior ity, no r 

d o the t r ansfe rs a f fect the i r p romotion p rospects adverse-

ly. The ma in cont e nt ion of the learned counsel for the 

ap.[)lic apt s i s that i n 1986 t here was an ~ g r eeme nt betwe e n 

t he Union and the Ra ihay . A11thorit i eE:. , wher eby i t was 

dec i d ed t hat t he pe ~sons of the Lugga ge S ect i o n shall not 

b e s hi f ted in Booking Sectio n a nd vice ve r sa. Thi s t y e 

o f agr e e ment has no f orc e of l aw . part f r oo t h at, it 

i s i n t he interes t of t he aaministr a ti n a nd general 

oubl i c t h a t the r e s ho u l d b e r::>ccas i o na l rota tiona l tra m: f-

e rs from Lu ggag e Sec tio n to Booking .;iec t i o n a nd v ice 

versa s o t ha t o p port un i ties o f ha r / a ss me nt and othe r 

ma l feasance a r e r educed , a nd no pa rtic u l a r e m loyee c a n 

mono olise working i n a part icul a r s e ctio n • 

. ,. 
S inc e it i s a c ase o f mere shi f t ing of applic ~ nts 

fro m one s ectio n o the Ra ilwa y S t at i o n to a noth e r s e c t i o n 

vl ith o ut a ffect i ng the i r r i g h t s o r .P ros pects in a ny wa y~ 

we \ o uld not l ike t o i nte r f ere i n t h is arra ngeme.nt . 1 1 

the t h r ee apo l i c a ti ns a r e r etjec t e d. 'I'here will b e no 

o r e r as t o c os t s . 

,,, ~ · I Q / /. / I 
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( D.L. MEHT ) 
VIC c C E-ttIRMA N 


